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This appeal of Commissioner of Customs (Exports), Jawaharlal

Nehru Custom House, Nhava Sheva lies against order! of

! [order-in-appeal no. 2709(Gr.7G)/2014 (JNCH)/Export-141 dated 14™ July 2014]



C/89456/2014

Commissioner of Customs (Appeals), Mumbai — Il which had set
aside the order of the original authority revising the declared value in
bill of entry no. 823103/26.12.2009 by recourse to Customs Valuation
(Determination of Price of Imported Goods) Rules, 2007, in addition
to confiscation of the impugned goods with option to redeem them on
payment of fine under section 125 of Customs Act, 1962, as well as
Imposed penalty on the respondent under section 112 of Customs Act,

1962.

2. Learned Counsel for the respondent submitted that the amount
in dispute in this appeal is below the threshold prescribed in the New

Litigation Policy?.

3. Learned Authorised Representative reiterated the submissions

in the grounds of appeal.

4, Considering the amount involved in this dispute and the

prescriptions in the New Litigation Policy supra, this appeal is

dismissed.

(Order pronounced in the open court on 22/01/2025)
(AJAY SHARMA) (CJ MATHEW)
Member (Judicial) Member (Technical)
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